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Judgement

E.S. Indiresh, J

1. In this petition, the petitioner has sought for writ of mandamus directing the
respondents-Authorities to complete election process to enable the elected new
members of the Managing Committee of the respondent No.5-Society to function
before the expiry of the term of office of the present members of the Managing
Committee, in terms of their completion of period.

2. Heard Sri. M.R. Rajgopal, learned Senior Counsel appearing for Sri. Thilakraj
S.V., learned counsel for petitioners and Smt. Prathima Honnapura, learned
Additional Advocate General along with Sri. Yogesh D. Naik, learned Additional
Government Advocate for respondent Nos.1, 3 and 4 and Sri. A. Devaraj, learned
counsel for respondent No.2.

3. Learned Additional Advocate General has filed a copy of the order dated
02.03.2026 wherein the respondent-Government has taken a decision to appoint
an Administrator to the respondent No.5-Society under Section 28(A)(5) of the
Karnataka Co-operative Societies Act, 1959.

4. In that view of the matter, considering the averments made in the writ
petition, I am of the view that, it is open for the petitioners herein to challenge
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the order dated 02.03.2026 for appointing the Administrator to respondent No.5-
Society, if so advised.

5. Accordingly, the writ petition is disposed of. The petitioners are permitted to
urge the very same grounds pleaded in the present writ petition in a proceedings
that may be filed by the petitioners in due course.

6. All contentions of both the parties are kept open.
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